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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

Original Application No. 35’0/ 123 of 2018

1. | Bidhan Bachaspati

Son of Late Ashis Kumar Bachaspati,
Ex-S}DSMC., Rajgrém Branéh Post
Offiée | | o

2. Bhabani Bachaspati

' Wifé of Late Ashis Kumar Bachaspati
Botﬁ _vre.s'iding at Vﬂlaée and post office-
Rajgram Branch Office via Rajgaon,
Police Station- Murarai, District-
Birbhiim, PIN Code-731222

... Applicants

-Versus-

1. Union of India
Service through the Secretary,

- Department Of Pbsf under Ministry of
Commuhication and Infermation

- Technology, New Delhi-1.
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2. The Suberintenderit of Posw-w._ices,
Birbhum Division, Post Office and

Police Station- Suri, PIN Code-731101

3. The Chief Post Master General

West Bengal Circle, Yogayog Bhawan, *

~ Kolkata-700 012

4. The Circle Relaxation Committee

éervice through the Chief Post Master ;
Géne;al , as Chairman

West Bengal Circle, Yogayog Bhawan,

Kolkata-700 012

5. The Sub-Divisional Inspector of Pdst
Offices, .Birbhum Sub-- Division, Post
Office- Nalhati TS, District- Birbhum,

PIN Code-731235.

6. The Assistant Director of Postal
Services (Rectt)

Having its office at the office of he
Chief Postmaster Gen'eral,‘ West

Bengal Cifcle, Kolkata-700 012

... Respondents
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATABENCH . -

0.A/350/1276/2018 ‘ ' Date of Order: 01.02.2019
MA/350/633/2018

Coram: - Hon’ble Mr. A K Patnaik, Judicial Member

Bidhan Bachaspati & Anr. -VS- UOI
For the Apﬁlicant(s):, Mr. §.S.Ray , Counsel
For the Respondent(s): Mr. S.Paul, Counsel

0 RI_) ER(ORAL)
AK Patnalk Member )

~ request, Mr. Ray has ser?eﬁ\copy

~ Heard Mr. S.8. Ray, Ld. Counsel for the apphcant Mr. Ray submitted that he

| L1t sir 81
has already sent copy of the‘{s\'A along with? én&emres as well as M.A. to
;‘! ﬁ;’»". G P :
Respondents G Vif *’ﬁ
i T AT eﬁ;’; |
2. As no-one appears o ﬁ% qe—Respondent& ahd Mr. S.Paul, Ld

-

NGt : i' 2, 1s-pre‘§ém§m the Court, on my

\2 CEON W“«ltb ;nnexures, as well as

M.A. on him as I do not« v}ant ﬂzek,OTﬁmél-»R'e /pond‘énts'?:g/glo unrepresented. Heard

*‘&. ?' :’n ’r-—v . ,"
. T, o
Mr. S.Paul, in extenso. "*"m.-.k ‘”‘W -'
. . ' 4*_"’*-.-.,« A ;-

3. M.A.No. 633/2018 filed by the app]icénts for jointly pfosecuting this case is

allowed and disposed of accordingly.

4 ThlS O A has been filed under Section 19 of the Adrnmlstratlve Tribunals

: ":~"1Act 1985 thh the followirig prayers:

“8.(A)Directing the Respondent authority to consider the
application of the applicant and place the same before the
Circular Relaxation Conimittee within a particular period.

(B) Directing the Circle Relaxation Committee to consider
the case of the applicant and if found eligible, give appointment
to Your Applicant with immediate effect under Death In
Harness Category and further direct to issue appointment letter
to Your Applicant within a reasonable time.




(C) Directing the Respondent Authorities, particularly the
Respondent No. 6, the Assistant Director of Postal Services

(Rectt), hetein to produce or dause to be produce tha Original
record before this Tribunal.
(D) Costs;
(E) Any other or further order or orders to which the
applicant may be found entitled by this Learned Tribunal.”
5. The case as enumerated by Ld. Counsel for the applicant, in short, is that
applicant’s father, late Ashis Kumar Bachaspati, Ex-GDSMC, Rajgram Branch
Office, Birbhum, died on 29.04.2015 while in service. The grievance of the

applicant is that Respondent authorities have neither considered the application of

the applicant for compassionate appomtment nor placed the same before the Circle

Relaxation Comm1ttee even aﬂe‘i\hﬂéé 8? ﬁ%ee;yeﬁrs after the date of the such

“application. Ld. Counsel fgf"’ihe a,” ict 31; itted ﬂ?a}) tllatlng their grievance

N

the applicant No. lr'has preferre e! e_'_ tal _1on date§:‘§24 07.2018 (Annexure-

"‘a S
representatxon within'g sp ctﬁc tam

rr
\Y 7 “”‘1‘1“ A 3‘5‘1{

6. Having heard Ld. CounseI‘for.me parti eﬂs;—:v;i;hout gomg into the merit of the

matter I dispose of this O.A. b'y -dlrectmg Respondent No. 2 to con51der the
' rep’resentatlon of the apphcant as at Annexure-A/8, if the same has been filed aﬂd
‘ ‘is pénding for consideration, and pass a reasoned and spéaking order as per rules
land regulatlons W1th1n a period of six weeks from the date of receipt of copy of this
‘order I make it clear that if after such consideration the grievance of the apphcants
.is fcﬂmd to lr:>e genuine then expeditious steps be taken within a further period of six

weeks to graﬁt the benefit of compassionate appointment in favour of applicant

No.1. I also make it clear that if in the meantime the said representation has alrcady

"Al
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been disposed of then the result thereof be communicated to the applicant within

_two weeks.

| 7. - With the aforesaid observation and direction, this O.A. stands disposed of.

. No costs.

8.  As prayed for by the Ld. Counsel for the applicant, copy of this order, along
with 'paperbook be transmitted to Respondent No. 2, for whiéh, he undertakes to

deposit the cost with the Registry within a week.

9. Copies of this order be handed over to the Ld.*Counsel for the;\ parties.

(A.K Patnaik)
Member(J)
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